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Heard Mr.A.Ahmed learned counsel
appearing for the;fappﬁcants and Mrs. Manjula -
Das, learned AddlL Standing Counsel for the
Central Government for Respondents No.1 to 4.

.
)

For the reasons recorded in separate sheets this

- case is disposed of at the Admission stage.

ﬁl&'/hram) | (Manoﬁty}

Lin

Member(A) Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0A No.262 of 2007

~ Date of order 01.10.2007

«s§hni Umananda Deori & another Applicants
By Advocate : Mr. Adil Ahmed
A ,
4 Versus
The Union of India & others.. ‘ . Respondents
By Advocate : Mrs. Manjula Das, Addl.Standing Counsel for Central
Govt. ' '

{

CORAM: The Hon’ble Shri Manoranjan Mohanty; Vice-Chairman
The Hon’ble Shri Khushiram, A= Member [Administrative]

1. Whether reporters of local newspapers
may be allowed to see the

Judgment ? ;es'fNo'

2. Whether to be referred to the
Reporter or not ? ' }em’No '

3. whether to be forwarded for
including in the Digest being
compiled at Jodhpur Bench and
other Benches? Yes/No

4, Whether their Lordships wish to see
the fair copy of the judgment? Yes/No

: ' 1ce-Chairtran



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.A. No. 262 of 2007

Date of order: This the 1% day of October, 2007

CORAM: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman.
The Hon’ble Shri Khushiram, Member[Administrative]

1. Shri Umananda Deori
Son of Shri Table Chandra Deori
Junior Engineer [Electrical]
Guwahati Central Electrical
Survey
Central Public Works Department |
[In short C.P.W.D.]P.O.Bamunimaidan, Guwahati-21.

2. Shri Bhubaneswar Deori
Son of Chandra Kanta Deori
Junior Engineer [Electrical]
Central Public Works Department
[In short C.P.W.D.] .
Electrical & Mechanical Sub-
Division,Doomdooma [Under -
Guwahati Electrical division No.1]
P.O. Doomdooma
Dist: Tinsukia, Assam.

| - Applicants
By Advocate: Mr. Adil. Ahmed

Versus
1. The Union of India represented by
the Secretary to the Government of
India, Ministry of Urban Affairs,
Nirman Bhawan, New Delhi-11.

2. . The Director General [Works]
Central Works Public Department
118-A, Nirman Bhawan
New Dethi-11.

3. The Superintending Engineer
[Coordination Circle]
Central Public Works Department

Nizam Palace, Ko]kaw



4 The Superintending Engineer |
[Electrical] -
Guwahati Central Electrical
Circle, Central Public works
- Department, Guwahati-21.

5. Shri Naval Kishore Meena

Assistant Engineer [Electrical

Central Public Works Department
Clo Office of the Additional

Director General [N.R.] .
Central Public Works Department -
Sewa Bhawan -
New Delhi.

6. Shri Arun Kumar Singh
Assistant Engineer [Electrical]
Central Public Works Department
Clo Office of the Additional
Director General [N.R.] - '
Central Public Works Department . - : -
Sewa Bhawan - '
New Delhi-66

7. Shri Jagadish Prasad Meena
Assistant Engineer [Electrical] .
Central Public Works Department .
Clo Office of the Additional
Director General [N.R.]

Central Public works Department
Sewa Bhawan
New Delhi-66.

8. Shri Jayanta Kumar Paul
Assistant Engineer [Electrical]
Central Public Works: Department
C/o Office of the Additional
Director General [N.R.]

~ Central Public works Department
Sewa Bhawan
New Delhi-66 :
Respondents

By Advocate : Mrs. Manjula Das, Addl. Standmg Counsel for the
Central Government.
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ORDER

Manoranjan Mohanty, Vice-Chairman:-

Claiming to have been appointed on 05.08.1991 and on
14.08.1991 as Junior Engineer [Elect.] in Central Public Works Department
respectively, the Applicants: Nos. 1 and 2 have stated that they were
confirmed as such w.ef. 05.08.1993 [vide order dated 03.09.1993} and
14.08.1993[vide order dated 11.11.1993] respectively. It has been alleged
by the Applicants that a Recruitment Rules for the post of Assistant
Engineer [Elect.] was notified on 21.06.1997 providing therein different
modes of recruitment; that while 50% posfs were to be filled up through
DPC on merit-cum—seniérity basis, under said Rules 1997, rest 50% posts of
Assistant Engineer [Elect.] were to be filled up through Limited
Departmental Competitive examination, that Respondent no.l, on
10.05.2007, called for ACRs.[ up to 2005-061 of Junior Engineers [Elect.]
and issued Provisional Gradation List of Junior Engineers[Elect.] of CPWD
on 31.05.2005[ wherein the names of both the Applicants were missing; for
which their representations were forwarded on 23.06.2006 & 26.06.2006
respectively] and that on consideration of their case, the nameé of the
Applicants were placed at SL.Nos. 689 and 697-A of the abovesaid
Seniority/Gradation ~ List of Junior  Engineers [Elect:] on
03.08.2006/27.06.2007. It is the case of the  Applicants that on
25.09.2007, the Respondeﬁts have granted promotions t§ several of their
juniors [i.e. Respondent nos.5 to 8] and that being aggrieved by the said

action of the Official Respondents, both the Applicants have straight\%



approached this Tribunal [with the present Original application filed under
Section 19 of the Administrative Tribunals Act, 1985] without approaching
| the Official Respondents for redressal of their grievances.

2. Heard Mr.Adil Ahmed, learned Counsel appearing for both the
Applicants and Mrs. Manjula Das, learned Additional Standing Counsel; on
whom a .copy of this OA had been served. We also perused the materials
placed on record.

3. It is the case of the Advocate for the Applicants, at the
preliminary hearing stage, that by depending upon the Provisional
Seniority/Gradation List of Junior Elect. Engineers [in which the names of
both the Applicants were missing] the Respondent-Authorities granted -
promotions to the juniors of the Applicants. In other words, vit is his
submission that while granting promotions, the Respondent-Authorities did
not take the case of the Applicants into consideration at all; for the reason
of the fact that the correction slips to the Provisional Gradation/Seniority
List [by which the names of the Applicants were sought to be placed at
SI.Nos.689 and 697-A of the Seniority/Gradation List] were not taken into
consideration, etc., etc.

4 On the other hand, learned Additional Standing Counsel for the
Govt. of India pointed out that the Applicants have rushed to his  Tribunal
[ on 28.09.2007 i.e. within three days of issuance of the impugned order
dated 25.09.2007] without exhausting the alternate remedy; as required
under Section 20[1] of the Administrative Trib'unals Act, 1985,

5. Mere existence of grievances is not enough to approach the

Court/Tribunal, without taking any steps to get the same redressed fro%
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immediate authority. In the present case, both the Applicants have
approached this Tribunal even without submitting any representation to
their authorities; for which we are constrained to hold this Original
Application/Case to be a premature one.

6. Thus, without entertaining into merits, this matter is remitted
back to the Respondents [Nos. 1 to 4]; who should look to the grievances of
both the Applicants, és raised in their Original Application, and pass
appropriate reasoncd orders thereon. While  disposing of this Original
Application/Case, hberty is hereby granted to both the Applicants to put up
their representations, individually, by 15.102007 and, if such
representations are filed by 15.10.2007, then the Respondents[Nos. 1 to 4]
should take the same into consideration and pass reasoned orders by end of
November 2007. With these observations and directions, this case
stands disposed of.

7. Send copies of this order to the Applicants and to the
Respondents [along with copies of the Original applications] in the address
given in the Original application and free copies of this order be also
supplied to Mr. A.Ahmed, learned Counsel appearing for the Applicants

and Mrs. Manjula Das, learned Additibnal Standing Counsel for the

Government of India.

W = —— }@
[Khushiram] [ManoranZn' Mohanty]

Member [A] Vice-Chairman

cm
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IN THE CENTRAL ADMINISTRATI
' GUWAHATI BENCH :: GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. AH2— 7/ 2007

Shri Umananda Deori & Another .. Applicants
-Versus -

The Union of India & Others .. Respondents

LIST OF DATES AND SYNOPSIS

05-08-1991

& 14-08-1991 Applicant No. 1 and 2 were appointed
as Junior Engineers (Electrical) in
Central Public Works Department (in
short CPWD) respectively.

21-06-1997 The Gazette of 1India published the
Recruitment Rules for the post of
Assistant Engineer (Electrical), which
provides that 50% of the vacancies in
Assistént Engineer are to be filled up
through Departmental Promotion
Committee (DPC in short) on merit-cum-
seniority  basis and 50% through
Limited Departmental | Competitive

Examination (LDCE in short).

-05-08-1993

& 14-08-1993 The services of the Applicant No. 1
and 2 as Junior Engineers (Electrical)
were confirﬁed on vide Office Order
No. 8(5)/GCEC/93/1277 dated 03-09-1993

and vide Office Order No.

N\



10-05-2007

31-05-2005

20-07-2005

10-08-2005

23-06-2006
& 26-06-2006

“. PARE
Cenwal Gutui win@ Lk e |
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8(5) /GCEC/93/1621  dated  11-11-1993

respectively.

The Respondent  No. 1 vide his
Departmental Circular No. 30/1/2007-
EC-III dated 10-05-2007 requested all
the Superintending Engineers (Co~
ordination Circles)- | Civil and
Electrical to make available all ACRs
of the Junior Engineers upto the
period ‘of 2005-2006 by 25-05-2007

positively.

The Respondent No. 1 vide his O.M. No.
A-23020/4/2005-EC VI dated 31-05-2005
issued the provisional Seniority List
of Junior Engineer (Electrical) of the
CPWD as on 31-12-2004.

The Executive Engineer (Electrical),
Guwahati Electrical Division No. 1,
CPWD vide his letter No. 9(19)/GED-
I/2005-06/1459 dated 20-07-2005
informed the Respondent No. 3 that the
Applicants names were omitted by
mistake in the Seniority List. As such

he has provided tﬁe same to him.

The First ACP were granted to the

Applicants.

Applicants Representations were
forwarded to the Respondent No. 2 for
non-inclusion of their names in the

Seniority List.
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03-08-2006 The name of the Applicant No. 2 was

included as Serial No. 697A in the

Seniority List.

27-06-2007 The name of Applicaht No. 2 was
included as Serial No. 689 in the

Seniority List.

25-09-2007 "The Promotion List to the post of
| Assistant Engineer (Electrical) under

ST  quota  was issued, wherein

Applicants names were not included.

However junior person i.e. Respondent

No. 5 to 8 were inc¢luded.

Hence this Original Application for seeking justice

in this matter.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :: GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

ORIGINAL APPLICATION No. A6 2— / 2007
Shri Umananda Deori & Another Coneal ot arite Toibes

The Union of India & Others

-Versus -

TRIBUNAL ACT, 1985)

.. Applicants

Q2057

qargret Fa1adls
Grwehett Bench

srmtsal?

.. Respondents
INDEHX

S1.No. | Annexure | Particulars Page Nos.

1 Application 1 to 14

2 Verification 15

3 A Photocopy of the Recruitment
Rules for the post of Assistant 16~ 1%
Engineer, which was published in
the Gazette of India, June 21,

1997.

4 B & Bl |Typed copy of Office Order No. |
8(5) /GCEC/93/1277 dated | 19- 20
03.09.1993 and a photocopy
thereof are annexed. _ _

5 C Photocopy of the Office Order

|No.  8(5)/GCEC/93/1621  dated| a1
' 11.11.1993. o

6 D A typed copy of the circular '
No.30/1/2007-EC-III dated | A2- 28
10.05.2007 issued - by the
Respondent No.1l.

7 E & E1 |Photocopy of the letter No.

9(19) /GED~-I/2005-06/1459 dated| 2/ - 2%
20.07.2005 and the statement
. enclosed therein.

8 F A photocopy of the Office Order
No.172 of 2005 issued under Memo 2(«—22
No0.25/2/2005-EC-III dated
10.08.2005.

9 G & H Photocopies of the
representation dated 23.06.2006 Qq,.g)
and the forwarding letter dated
26.6.2006.

10 I A photocopy of the Office

i LY, PP ey Al A DNINNMINLN LDONDL Y0
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TMemorandum No.A-23020/1/2006-EC

VI/759-58 dated 03.08.2006. f}Q\._.

11 J A photocopy of the aforesaid
letter No.A-12021/11/2007-Ec| 23

, V1/880 dated 19.07.2007.

12 K A photocopy of the order No.154
of 2007 issued wunder Memo %L — 3%
No.30/1/2007-EC-III’ dated
25.09.2007. :

Filed by :

Date : 29-DF - 2005 T Advocate -

_'T‘.--S(. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

FILED By

Shel Unmanando

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE-
TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. R 62~ / 2007

AT e e iy

CHT S BN ISR TR BETWEEN
Central- Auliit - aline Tribenial
- 1. Shri Umananda Deori
s 208 Son of Shri Table Chandra Deori
‘ ;2?/ i Junior Engineer (Electrical)
Q::{Tgre’? --«:wﬂ’ia’ Guwahati Central Electrical
Guwit v it . oh Survey

Central Public Works Department
(In short C.PW.D.)
P.0O: Bamunimaidan, Guwahati-21.

2. Shri Bhubaneswar Deori
Son of Chandra Kanta Deori
Junior Engineer (Electrical)
Central Public Works Department
(In short C.PW.D.)
Electrical & Mechanical Sub-
Division, Doomdooma (Under
Guwahati Electrical Division No.1l)
P.0O: Doomdooma
Dist: Tinsukia, Assam.

...... Applicants.
- aND -

1. The Union of India represented by
the Secretary to the Government of
India, Ministry of Urban Affairs,
Nirman Bhawan, New Delhi -11.

2. The Director General (Works)
Central Works Public Department
118-A, Nirman Bhawan
New Delhi -11.

3. The Superintending Engineer
(Coordination Circle)
Central Public Works Department
Nizam Palace, Kolkata-20.

4. The Superintending Engineer
(BElectrical)

e
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. 7 Guwahati Central Electrical

N ' Circle, Central Public Works

Department,‘Guwahati-Zl.

-—35. Shri Naval Kishore Meena
Assistant Engineer (Electrical)
Central Public Works Department
C/o Office of the Additional
Director General (N.R.)
Central Public Works Department
Sewa Bhawan
New Delhi -66. -

6. Shri Arun Kumar Singh
Assistant Engineer (Electrical)
Central Public Works Department
C/o Office of the Additional
Director General (N.R.)

Central Public Works Department
Sewa Bhawan
New Delhi -66.

7. Shri Jagadish Prasad Meena
Assistant Engineer (Electrical)
Central Public Works Department
C/o Office of the Additional
Director General (N.R.)

Central Public Works Department
Sewa Bhawan
New Delhi -66.

8. Shri Jayanta Kumar Paul
Assistant Engineer (Electrical)
Central Public Works Department
C/o Office of the Additional
Director General (N.R.)

Central Public Works Department
Sewa Bhawan
New Delhi -66.

...... Respondents.

DETAILS OF THE APPLICATION :

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:
This Original Application is made against the
impugned Office Order No.154 of 2007 in Memo No.
30/1/2007-EC~III dated 25.9.2007 issued by the Respondent

No.l, i.e., Director General of Works, Central Public
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Works Department, New Delhi, whereby Junior Persons i.e.,
Respondent Nos.5 to 8 were promoted (under ST Quota) to
the post of Assistant Engineer (Electrical) from Junior

Engineer (Electrical) by superseding the Applicants.

2. JURISDICTION OF THE TRIBUNAL

The Applicants declare that the subject matter of
the instant application is within the jurisdiction of the

Hon’ble Tribunal.

3. LIMITATION

The Applicants further declare that the subject
matter of the instant application is within the
limitation prescribed under Section 21 of the

Administrative Tribunal Act, 1985.

4. FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1 That your humble Applicants are citizen of India and
as such they are entitled to all rights and privileges

guaranteed under the Constitution of India.

4.2 That your Applicants beg to state that as the
grievances and reliefs prayed in this application are
common therefore, they have filed a separate Misc.
Petition before this Hon’ble Tribunal praying for grant

of permission wunder Rule 4(5)(a) of the Central

Administrative Tribunal (Procedure) Rules, 1987 to move

this application jointly.

4.3 That your Applicants beg to state that the Applicant
No.1l belongs to Scheduled Tribe Community (in short ST).

He has passed Diploma in Electrical Engineerihg and
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appointed as Junior Engineer (Electrical) in Central

Public Works Department (CPWD in short) on 05.08.1991.

0

Presently, he is aged about 40 years. The Applicant No.Z
also belongs to ST Community. He has passed Diploma in
Mechanical Engineering and appointed as Junior Engineer
(Electrical) in CPWD on 14.08.1991. Presently, he is aged

about 42 years.'

4.4 That your Applicants beg to state that the next
promotioh from Junior Engineer (Electrical) CPWD is to
the post of Assistant Engineer (Electrical), There are
two channels for promotion to the post of Assistant
Engineer (Electrical). The Recruitment Rules for the post
of Assistant Engineer which was published in Gazette of
India on June 21, 1997 provides that 50% of vacancies in
Assistant Engineer are to the filled wup through
Departmental Promotion Committee (DPC in short) on merit-
cum-seniority basié and 50% through Limited Departmental
Competitive Examination (LDCE in shdrt). For those
seeking promotion to the grade of Assistant Engineer
under DPC duota, nminimum length of required regular
service as Junior Engineer (Civil or Electrical) is 8

years, while for LDCE, the requirement is 4 years only.

Photocopy of the Recruitment Rules for
the post of Assistant Engineer, which
was published in the Gazette of India,'
June 21, 1997 is annexed hereto and

marked as Annexure-A.

4.5 That the Applicants beg to state that the service of
the Applicant No.l as Junior Engineer (Electrical) was
confirmed on 05.08.1993 vide Office Order
No.8(5) /GCEC/93/1277 dated 03.09.1993 and the service of

the 2Applicant No.2 as Junior Engineer (Electrical) was
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confirmed on 14.08.1993 vide Office Order
No.8(5)/GCEC/93/1621 dated 11.11.1993.

Typed copy of Office Order No.
8(5) /GCEC/93/1277 dated 03.09.1993 and
a photocopy thereof are annexed hereto
and marked as Annexure-B & Bl

respectively.

Photocopy of the Office Order No.
8(5)/GCEC/93/1621 dated 11.11.1993 is
annexed hereto and marked as Annexure-
C.

4.6 That the Applicants beg to state that the Respondent
No.l vide his departmental c¢ircular No.30/1/2007-EC-III

déted 10.05.2007 requested all the Superintending
| Engineers (Coordination Circles)- Civil and Electrical to
make available all ACRs of the Junior Engineers upto the
period of 2005-2006 by 25.05.2007 positively.

A typed copy of the aforééaid circular
No.30/1/2007-EC-III dated 10.05.2007
issued by the Respondent No.l is
annexed hereto and marked as Annexure-

D.

4.7 That the Applicants beg to state that the Respondent
No.l vide his O.M. No.A-23020/4/2005-EC VI dated
31.05.2005 issued the provisional Seniority List of
Junior Engineer (Electrical) of the CPWD as on
31.12.2004. In the aforesaid Seniority List the names of
the Applicants were omitted by mistake. As such, the
Executive Engineer (Electrical), Guwahati Electrical
Division No.l, CPWD vide his letter No. 9(19)/GED-I/2005-
06/1459 dated 20.07.2005 informed the Respondent No.3

i.e., the Superintending Engineer (Coordination Circle)
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CPWD, Kolkata-20 that the qualification, date of enquiry
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in the grade, date of confirmation and office to which
they were attached’ were omitted in the provisional
Seniority List. By the said letter he provided the
correct statement of the Applicants and others so as to

include their names in the provision Seniority List.

Phbtocopy of the aforesaid letter No.
9(19) /GED-1/2005-06/1459 dated
20.07.2005 and the statement enclosed
therein are annexed hereto and marked

as Annexures-E & El respectively.

4.8 That the Applicants beg to state that the Office of
the Respondent No.2 vide his Office Order No.172 of 2005
issued under Memo No0.25/2/2005-EC-III dated 10.08.2005
granted first financial upgradation under ACP Scheme to
the Applicants on completion of twelve years of regular

service in the grade of Junior Engineer.

A photocopy of the aforesaid Office
Order No.172 of 2005 issued under Memo
No.25/2/2005-EC-III dated 10.08.2005
is enclosed hereto and marked as

Annexure-F. .

4.9 That the Applicants beg to state that against the

non-inclusion of his name in the provisional Seniority
List even after the request made by the Executive
Engineer (Electrical), Guwahati Electrical Division-I,
CPWD, Guwahati, (Annexure-E) Applicant No.1l submitted a
representation before the office of the Respondent No.2
through proper channel on 23.06.2006 for inclusion of his
name in the seniority list. The aforesaid representation
was duly forwarded by the Executive Engineer

(Electrical), Guwahati Electrical Division No.1, CPWD,
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Guwahati=21 to t ' Respondent No.3 for onward

transmission on 26.06.2006.

Photocopies of the representation
dated 23.06.2006 and the forwarding
letter dated 26.6.2006 are annexed
hereto and marked as Annexures G & H

respectively.

4.10 That the Applicants beg to state that the office of
the Respondent No.2 vide its Office Memorandum No.A-
23020/1/2006~-EC VI/759-58 dated 03.08.2006 informed the
Executive Engineer, Guwahati Central Electrical Division-
I, CPWD, Guwahati-21 that the name of the Applicant No.2
has been included in the seniority 1list at S1. No.697A
whereas no mention has been made in the memorandum
regarding inclusion of the name of the Applicant No.l in

the seniority list of Junior Engineer.

A photocopy of the Office Memorandum
No.A-23020/1/2006-EC VI/759-58 dated
03.08.2006 is enclosed herewith and

marked as Annexure-I.

4.11 That the Applicants beg to state that the inspite of
the request made by the Executive Engineer, Guwahati
Central Electrical Division-I, CPWD, Guwahati-21 and the
representation filed by the Applicant No.l for inclusion
of his name in the seniority 1list of Junior Engineer
whose name was omitted mistakenly, the Respondent
Authority did not respond anything; Failing to get any
response from the Respondent Authority, the Applicant

No.l sought certain information from the Respondents

~under the Rights to Information Act, 2005. Pursuant to

his application dated 27.06.2007 the office of Respondent
No.2 vide its letter No.A-12021/11/2007-EC VI/880 dated
19.07.2007 informed the Applicant No.l that his name has
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been included in the seniority list of Junior Engineer

(Electrical) as on 31.12.2006 and he was placed at Sl.
No.689. |

A photocopy of the aforesaid letter
No.A-12021/11/2007-EC Vi/880 dated
19.07.2007 is enclosed herewith and

marked as Annexure-J.

4.12 That the Applicants beg to state that a promotional
order No.154 of 2007 has been issued by the Respondent
No.2 under Memo No0.30/1/2007-EC-III dated 25.09.2007

“promoting number of Junior Engineers (Electrical) to

officiate as Assistant Engineer (Electrical) in the
Cenﬁral Civil Engineering Group ‘B’ Service in the pay
scale of Rs.6,500—10,500/-—. However, to the utter shock
and surprise to the Appiicants, by the said Office Order
four Junior Engineers (Respondent Nos.5 to 8) who are
much junior the Applicants have been promoted to the post

of Assistant Engineer (Electrical) under ST Quota without

promoting the Applicants.

A photocopy of the order No.154 of
2007 issued under Memo No.30/1/2007-
EC-III dated 25.09.2007 is enclosed

hereto and marked aé Annexure-K.

4.13 That _the Applicants beg to state that though the
names of the Applicants omitted form the seniority list,
later on, it was rectified and their names were included
in the seniority list of Junior Engineer (Electrical)
which can be discernible from Annexure-I & J of this
instant Original Application. Therefore, Respondent
Authority should have considered their case for promotion
to the grade of Assistant Engineer (Ele;trical) along
with other candidates. However, their cases were

overlooked by the Respondent Authority and the persons
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much junior -to-themwere- promoted for the reasons best

known to them. Hence, finding no other alternative, the
Applicants have approached this Hon’ble Tribunal by way
of this Original Application seeking justice in the

matter.

4.14 That your Applicants beg to state that since joining
the Applicants have been rendering their unblemish
services with full satisfaction of the higher
authorities. Neither any adverse remarks were recorded
nor any disciplinary/criminal proceedings are pending

against them.

4.15 That the Applicants beg to submit that the
Respondents have acted with a malafide intention only to

deprive the Applicants from their legitimate rights.

4,16 That the Applicants beg to submit that the action of
the Respondents is highly illegal, improper, and
whimsical and also against the fair play of

administrative justice.

4.17 That your Applicants submit that the Respondents
have violated the fundamental rights of the Applicants.

4.18 That the Application is filed bonafide and for the

ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in
details the action of the Respondents are in prima facie,
illegal, mala-fide, arbitrary and without jurisdiction.
Hence, the impugned promotion 1list (ST Quota) of
Assistant Engineer (Electrical) vide Office Order No.154
of 2007 in Memo No. 30/1/2007-EC-III dated 25.9.2007
issued by the Respondent No.l is liable to be set aside

and quashed.
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5.2) For that, the Applicants cannot be held responsible
for the mistake committed by the Réspondents for non-
inclusion of Applicants name in Seniority list of Junior
Engineer (Electrical). Hence, the impugned promotion list

(ST Quota) of Assistant Engineer (Electrical) vide Office

Order No.154 of 2007 in Memo No. 30/1/2007-EC-III dated

25.9.2007 issued by the Respondent No.l is liable to be

set aside and quashed.

5.3) For that, the Applicants cannot be made to suffer
for 'promotion tov the post of Assistant Engineer
(Electrical) due to negligence and lapse committed by the
Respondents by not sending their name in time to
appropriate Authority. Hence, the impugned promotion list
(ST Quota) of Assistant Engineer (Electrical) vide Office
Order No.154 of 2007 in Memo No. 30/1/2007-EC-III dated
25.9.2007 issued by the Respondent No.l is liable to be

set aside and quashed.

5.4) For that, denial of promotion to the Applicants in
the post of Assistant Engineer (Electrical) is grossly
illegal, arbitrary and discriminatory. Hence, the
impugned promotion list (ST Quota) of Assistant Engineef.
vide Office Order No.154 of 2007 in Memo No. 30/1/2007-
EC-III dated 25.9.2007 issued by the Respondent No.l is
liable to be set aside and quashed. |

5.5) For that, Respondents cannot promote junior persons
to the post of Assistant Engineer (Electrical) by
superseding the Applicants without any cause or reason.
Hencé, the impugned promotion list (ST Quota) of
Assistant Engineer (Electrical) vide Office Order No.1l54
of 2007 in Memo No. 30/1/2007-EC-III dated 25.9.2007
issued by the Respondent No.l is liable to be set aside

and quashed.
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5.6) For P e~Appticants having a un-blemish service

with  full satisfaction of Authority. Hence, the
Applicants cannot be denied from their legitimate rights.
Hence, the impugned promotion 1list (ST Quota) of
Assistant Engineer (Electrical) vide Office Order No.154
of 2007 in Memo No. 30/1/2007-EC-III dated 25.9.2007
issued by the Respondent No.1l is liable to be set aside

and quashed.

5.7) For that, the Respondents being a model employee
cannot be allowed to vadopt a differential approach
towards the Applicants by not giving them due promotlon.
Hence, the impugned promotion list (ST Quota) of
Assistant Engineer (Electrical) vide Office Order No.154
of 2007 in Memo No. 30/1/2007-EC-III dated 25.9.2007
issued by the Respondent No.l is liable to be set aside

and quashed.

5.8) For that, the action of the Respondents is violative
of the fundamental rights guaranteed under the Article-
14, 16, 21 and 309 of the Constitution of India.

5.9) For that, the manner and method in which the
promotion to the post of Assistant Engineer (Electrical)
under S.T. Quota was issued would clearly reflect the
non-application of mind of the matter by the Respondents
Authority. As such the impugned promotion order under
S.T. Quota does not have any leg to stand on and is

required to be set aside and quashed.

5.10)For that, the action of the Respondents is prima-
fac1e, whimsical, mala-fide, illegal and with a motive
behind and also in violation of pr1n01ple of natural

justice.
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5.11)For that, it 1is not just and fair to deprive the

Applicants from getting their due opportunity for

promotion to the post‘of Assistant Engineer (Electrical).

5.12)For that, the action of the Respondents is not

maintainable under the eyes of law as well as fact.

5.13)For that in any view of the nmttep, the action of

the Respondents is not sustainable in the eye of law.

The Applicants crave leave of this Hon’ble Tribunal
to advance further grounds at the time of hearing of the

instant Application.
6. DETAILS OF REMEDIES EXHAUSTED :

That there is no other alternative and efficacious
and remedy available to the Applicants except the
invoking the jurisdiction of this Hon’ble Tribunal under

Section 19 of the Administrative Tribunal Act, 1985.

7. MATTERS NOT PREVIOUSLY FILED OR' PENDING BEFORE ANY
OTHER COURT :

That the Applicants further declare that they have
not filed any application , writ petition. or suit in
respect of the subject matter of the instant application
before any other court, Authority nor any such
application, writ petition or suit is pending before any
of them.

8. RELIF PRAYD FOR :
Under the facts and circumstances .

narrated  details in above . the

Applicants most respectfully prayed



3,

st et Ty

l wowehati Bench

Sty waa b vl Tw 3
Central Aumisistiaing Tobews
9§ P LY

A U RACS jZat your Lordships may be pleased to
K it this application, call for the

records of the case, issue notice to
the Respondents as to why the relief
or relief (s) sought for the
Applicants may not be granted and
after hearing the parties may be
pleased to direct the Respondents to

give the following relief (s).

8.1 That the Hon’ble Tribunal may be pleased to set
aside and quashed the impugned Office Order No.154 of
2007 in Memo No. 30/1/2007-EC-III dated 25.9.2007 issued
by the Respondent No.l, i.e., Director General of Works,
Central Public Works Department, New Delhi, whereby
Junior Persons i.e., Respondent Nos.5 to 8 were promoted
(under ST Quota) to the post of Assistant Engineer

(Electrical) from Junior Engineer (Electrical) Dby

- superseding the Applicants.

8.2) To direct the Respondents to promote the Applicant
to the post of Assistant Engineer (Electrical) under S.T.
Quota as per existing policy and guideline from the above
date where the junior persons i.e. the Respondents No.5

to 8 were promoted.

8.3) To pass any other appropriate relief or relief (s)
to which the applicant may be entitled as may be deem fit
and proper by this Hon’ble Tribunal.

8.4) To pay the cost of the Application.

9., ' INTERIM ORDER PRAYED FOR :

Pending the final disposal of the Original
Application the Applicants most humbly prays before your
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Lordships—for—issuanck of an Interim Order by directing

the Respondents not to give effect to the promotion of

the Respondent No.5 to 8 to the post of Assistant

Engineer as per promotion order dated 25.09.2007.
10. APPLICATION IS FILED THROUGH ADVOCATE.

11. PARTICULARS OF I.P.O.

I.P.0. No. 326 040351
20< 08~ 200%
Guweaetel 6P D .

0

Date of Issue

(2]

Issued from

Payable at

&

12. LIST OF ENCLOSURES :

As stated in index.

. Verification
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VERIFICATION

I, Shri Umananda Deuri, Son  of Shri Table

Chandra Deuri, aged about 40 vyears, working as

- Junior Engineer '(Ellectrical), Guwahati Central

Electrical Survey, Central Pﬁblic Works Department
(In shoert C.P.W.D.), P.O.-Bamunimaidan, Guwahti-
21, Assam and the Applicant No. 1 of the instant
application and as such, I am acquainted with tﬁe
facts and circumstances of the case. I am also
duly authorized by Applicant No.2 to sign this
verification on his behalf. I do hereby solemnly
verify that the statements made in paragraph nos.
44y L\ acdh |4~ are true to my knowledge,

those made in - paragraph nos.:

L4 o 419 : are being matters of

records are true to my information derived there

from which I believe to be true and those made in

'paragraph 5 are true to my legal advice and rests

are my humble submissions 'before this Hon’ble
Tribunal. I have not suppressed:  any material

facts.

And I sign this verification on this the
day of "Dﬁfh September, 2007 at Guwahati.

.DECLARANT

3
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PHE GAZETYTE OF INDIA P 'UUNE 21, 1337/JYAISTHA 31, 1918

iriting ¢ in consultation with

the Urion public Service Commission

reiax any of the provisions of these

el e zffect to oany class  ar

Cateusity cersons. :
5. Saving - Nothing on them rules and
girect reservations, relaxation of age
Timit  and other concessions reguiremen
o be provided fTor the Scheduied Castes,
the Tribes, the ex-serviceman and other
special categories of persons in
zccordance with the orders issued by the
Central Governmsnt frem time to time 1in
this regard. ‘

SCHeSULE
Name of Fost Number of Fost Ciassification Scaiz of Fay ¥hetner Seiec-
Fs. Tion or Nonm -
selection nost
(i) (2) (35 () (53
ASsistant 1768 ."General Civil Service 2000-89%-230C0 Selection
Engineers (1987) ’ Group 8 Gazetted hon Es-75~-3Z -3Z00
Subject to -HMinisteriai.

(Civil)

ATTESTED e e

ADVOCATH

variation
dependent
cn O WOrK.

wd
¢
ﬁd
g);
"4
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Method of n cese of recr- I{ a Cepartnental Promoion Civcumstancas -
recruitment urtmant by pro- Commitiee e~xists, what is wiiich  Union
whether by motion/deputation 1ts composition Fublic Service
direct recr- /transfer grades Commission Lo fow
uitment or from which pro- ’ consulted in
by deputation/ motion/deputation o making recruic-
transfer and /transfer to be mant,
percentacge made. ,
of vacancies
to be fi1lled
by various Y
methods. :
(11) {12) {13) {74)
Promotion Fromoticn:
(1) Fifty percent from

for Juror Engineers

{Civil) with eight

years regular ser-

vice in the grade

and ' o>d

gRUE COF*
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Fifty percent b=
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competative exami-
nat‘on to be condu-
cted by the Centrai
rublic works Depart-
ment Training Insti-
tute, any other
Institute duiy r
sised by the i
overnmsint, the
vverinment i

i

-

G M

{

N

W

Group S rc‘.ﬁfi( i.hlhci‘:lé‘: <
Promoticon Commitines

(for promotvion, - . . - Zp-
Additional Director

General works, Central

Public wWorks Oepari-

mental~Chii. man

Chief Engineer, Centrai

Fublic wWcrks Department

-Membei . v

Directar <f A 1Stration,

Director ats Conlral Gf woind,

Centréa’ Futiic works Depart-

ment Memosr,

=
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Government of India

Central Public Works Department
* K kK KKKk Kk KK

No.8(5) /GCEC/93/1277 Dated Guwahati 3.9.1993

Office Ordercr

In pursuance of OM No.18011/1/86-Estt.(a) dated
28.3.08 issued by the Ministry of Home Affairs
Department P & T New Delhi received under 0.G. (W)CPWD,
New Delhi O.M. No.13.1.88-ECIV/Coord. Dt. 27.5.88 the
following J.E. (E)whose particulars are noted below are
declared confirmed JE (E) by the D.P.C. at Circle level
on its meeting held on 27.8.~-- in the scale of 1400-40-

1800-EB-50-2300/- with effect from the date as shown
each.

S1. Name & Designation Date of Office
No. Confirmation which
attached
1 D. Deka, J.E.(E) 8.1.92 G.C.E.
2 R.K.Dey  5.4.93 GED-1I
3 U. Deori, J.E. (E) 5.8.93 GED-1
sd/-

{A. Majumdar)
Superintending Engineer (Elec.)
Guwahati Central Electrical Division

' C.P.W.D., Guwahati-21.

Copy to :-

1. The Director General of Works, CPWD, Nirman
Bhawan, New Delhi~-11.

2. The Chief Engineer (NEZ), CPWD, Dhankheti,

Shillong
3. The Chief Engineer (El)East, CPWD, Calcutta-20.
4. The Superintending Engineer, {(Coordn.), Co-

ordination, Calcutta-20.

5. The Executive Engineer (E)Guwahati Elect. Divn.
6. Person Concerned.

ATTESTLD sd/-
SUPERINTENDING ENGINEER

ADVOCATE
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_TYPE COPY ANNEXURE-- C
GBVERNAMENT ©F INDIA ' (}W&
| CENTBAL PURLIG WORKS BEPARTMENT
Ne. 80 5 ) / GCEG/93/1621 Date:- 13/11/93

t

OFFICE GRDERS

In pursuance of OM Ne.! 18611 /1/86-Estd(a) dated
28.]3.88 issued by the Ministry ef Home Affafrs Deparment ef

P & T New Delhi received under B,G,(W) CPWD,New Delhi ©M,Ne., 131~

884 EC IV/C80rd /]dated 275,88 the fellewing JEs(E) whese particulars
are noted belew are declared cenfirmed as JEs (E) by the DPC

at Circle level en its meeting hald en 4J11,93 in the Scale of

1400« 46« 1000-5B-58-2300/~ with efect frem the date as shewn

each,

Sl.Ne! Name&Desicnatien Date of cenfirmatien ©ffice te which

attached . | |
(=) ¥/ Shri
13 Asim Kry Ghesh JE(E) 08-64-93 GAD=-II, Quwahati
2 Bhubeneswar Deeri JE(E) 14-68-93 GAD-I, Quwahati,
. Sé/=-
Supperdtending Engineer(E)
Guwahati Central Electrical Circle
CoePeWi, Dy Quwahati - 21,
C‘E! Te t=

13 Directer General €f Werks,C.P.W,D. Nirman Bhawan,New Delhi. 1}

23 Chié€ Engineer (NEZ) ,C.P,W,D. Dhankheti,Shillsng =3.

33 The Chief Engineer (E) East. C,F.W,D; Nizam Palace,KBallattas =26,

4 The Superintending Engineer (Ceerd)Cexzerdinatien Circle,C.P.W.D,
Calcutta- 20,

5, Executive Engineer(E), QiwahatiyElecetrical Divisien Ne. I,C,P.V.D,
Quwahati- 21/

6. The Executive Engineer(M),Guwahati Electrical Devisien Ne.II,
C.P.¥W.D, Quwahati- 15/

75 The Executive Engineer(E), Silchar Central Electrical Divisien
C.P.W.D, Silchar- 2.

8.! Persen Cencerned.
B. Deori.

ATTESTED QIPERIN'I'EB‘H/);NG ENGINEGR (E?

-illegible/4.,11193 W
S

ADYOCATSB
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ANNEXURE- [)

~-Typed copy-
DEPARTMENTAL CIRCULARS

Time Bound, Most immediate

NO.30/1/2007-EC-IIT
GOVERNMNENT OF INDIA, DIRECTORATE GENERAL OF WORKS,
CPWD

Nirman Bhawan, New Delhi, dated 10.05.2007.

All SE, Coordination Circle {(Civil & Electrical)

Sub :- Call for Complete ACRs Dossier of JEs to
consider for promotion to the Post of AE (C &
E).

Sir,

Please refer to earlier letter of even number
dated 16.04.07 on the subject mentioned above. Now, it

has been decided to call for complete ACRs Dossier

consisting up to the period 2005-06 in respect of
Junior Engineers (C & E)as under:

Civil

UR Senlorlty No.356 to 450 =SC Senlorlty No.997 to 1027
ST Seniority No.l1103 ¢to
1537

Electric

UR Seniority No.133 to 208 SC Seniority No.253 to 306
ST Seniority No.625 to 954

All SEs, Coordination Circle, are requested to kindly
make available the requisite ACRs latest by 25.5.2007
positively. Please indicate Seniority Nos as mentioned
in the seniority 1list issued on 31.5.2005 on all ACRs
folder. ACRs received after 25.5.07 will not be
included in the list to be prepared for promotion.

- Sd/- (Gopal Lal), Section Officer

ATTESTED

SHhabin

ADVOCATE

ﬁb



ANNEXURE-: D)

VOJE . -9 -

GOVERNMENT OF TNDiA. DIRECTH
To: ) T R II T i ol TNEVy Licaiis, dorad s Dl
Al SE, Coordinarion Circle (Civil & Electrionl}
Sub :- Call for Complete ACRs Dossier of JEs to consider for promotion to the Post of AE (C&E).

Sir, .
Please refer to earlier letter of even number dated 16.4.07 on the subject mentioned above.

Now, it has been decided to-call for complete ACRs Dossier consisting up to the period 2005-06 in
respect of Junior Engmeers (C&E) as under :

. Civil

. UR Seniority No. 356 10450 SC.Seniority No. 997 to 1027 ~ ST Seniority No. .1'103 01537

‘Electric
UR Seniority No. 133 t0208 SC Seniority No.253t0306 ST Seniority No. 625 to 954

All SEs, Coordination Circle, are requested to kindly make available the requisite ACRs latest

bv 25.5.2007 positivelv. Please indicate Seniority Nos as mentioned in the seniority list issued on

31-5-2005 on all ACRs folder. ACRs recelved after 25.5.07 will not be included in the list to be
Sd/- (Gopal Lal), Section Officer

prepared for promotion.

ATTESTED

ADVOCATE



=24 - ANNEXURE-- £
CONPERINM M OFIREIA
oot Pabbe Voag o Depattaent
GEHUP AT BLECTIRICAL DIVESKON [Na. |
Parnn e o oy Biensehmaddun, Ginvaleati 781 00
et pedfunsiy.com
Phone @ 03612550315

’ (‘, -
do W EGEDIA00 G | S Prated, Guawahati the ’{(‘]f 2004
{

| o,
The ST (Claorda),
Clagordiyang s Craele
CPWE e v valace
BRolkatv. o

HRTLTH Figue e arevisiooal senlority list of 2 (Idee)
GECEI chwn o 314122004,

e, DGO CE D, New Deli O] No, A 23020/4/20055CVE
Pated L8 1005,

The provisonal scoiodty list of JE's (Elect.) under this division has been
cheekud and after verdisetion with the respective service books, tho following,
observations are made hierewith,

R That the o of 1s Flect) (1) Shei Umananda Deoni, J1 (Blect.) and
Shil Bhubaneswar Deord, JE (Jileet.) are omitted from the list of provisional
seniority list ol JE's (Izlect.) of CPWI) as 31-12-2004, .

That the quadification, date of entry in the prade, date of conflirmation and
oflice to which attached has been omitted againgt the JE's (Eleet.) for which a
correct slatement as per service book of all the six 3's (Klect.) under this
division in encloged herewith for further comection / addition in the above
cited seniority list at your end please.

-
0 -

Finel: Ay stated above., V - -
~Executive Fngineer (Blect.)
Guwanhatt Blectvieal Division No. |
; CP WD, Bamunimatdan
N Cuwahaty - 781021

Cope fur information ty ;-
b The Supenntendmyg Eagineer (lect). GCEC, CPWD, Guwahati - 21,
oot N Rali, I (Flee), GOFSDL CPWD, Guwahat - 23,
30 St UL Deenic B (Bleet), BCSh, CPWD, Guwahatr - 23,
Nt Shor B Deorn, TE (Bleet), 15 & MSD, CPWD, Doom Dooma,
S Sher MOC Dhakai, JE (Beet), GOESD, CPWD, Guwahat - 21,
oo Sher NG Yok b chlect ), 1 & MSD, CPWD, Doom Do
I .‘4".|n'\ GooRatunge ol leor Boahy CPWDY, Guawahait - 24

- 7‘-\‘.};. O\, =™

Fxecative ngineer (_I‘IT«;:(..)
ATTESTzD

W Slll. N T . T,

ADYocrg
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COVERNMENT OF INDIA er” “{" 0 f-'f,...w“" ST
J DHECTORATE GENERAL OF WQRK%\I gt BT
CENTR AL PUBLIC WORKS DEPARTMIE T e

ANNEXURE-- |
Nirman Bhawan New Dalhi
Patad the 10" August, 2005

S 2200500

- HEIGE QRDER No.u172 /2008 i
| Consequent wpon the introductioh’ of  Assured Caree_ff;ﬁ;{(ﬁ:d‘liéér;idﬁ ‘
veleme in the Depaitment, on completion of 12 years' servicétfr:(')m:,initiai
appaintment in the grada of Junior Engineer (Elect.), the Director General (Works) s
pleased to grant Assured Carcer Progression in the pay scale of Rs.8500-10500
with effect from g August 1999 or aflter completion of 12 years of service from the
date of mitied - poeintment @3 the cass may be, to the 12 (Elghteen) Junior
Engineer: (Fi:21) whose namos have teen given in the ~~-'~~-- Annexure, '

2. In case any of the officers in the enclosed list has taken voluntary
refircment, resigned or expired, on or before the date of ACP becomes due, tha
financial upgradation may not be given to them by Controlling Officers. B'effq,r‘e‘
findncial benefit is given, they may also ensure that no vigilance case Is either
pending or contemplated against tho officer to whom the ACP has been granted vide
this order, It may also be ensured that no charge-sheet Is pending against them/no

penalty has been awarded o them. In such an event, the fact may be-brought {o the
notice of this Directorate immed]ately for a decision, ’

b
AR

3. Further aclion may be taken by the Controlling Officer for financial

upgradation in terms of Departmont of Personnel & Training OM No.35034/1/97-
s1t.D dated 9™ August 1999 & 10t Fobruary 2000. ,

4. On upgradation under ACH Scheme, pay of an eniployee shall ba (ix'tad_
under the provisions of FR-22(H)a(1).  The financlal benefit alldwed under ACP.
Scheme shall be final and no pay fixation benefit shall accrue al ine lime of regular
promotion. i In other words, Upgradation under ACP Scheme shall be treated ‘o,n'pa"r
with regular promotion In so far as pay fixation is concerned. Therefore the optiofi
of pay fixation-in the next higher grade based on the date of increment in the lower
gradae of pay may also b allowod. This fact may pleaso be brought to the notlce of
all gh\za offjgials concerned who may like o exercise such an option.

) '”T(/W W
RN \( u\ 'r\ IR TR
7 ’} :I’W‘ (/f \"3) . 4 — .".
"[\'- ‘ "‘,\-, Q’\ ( A s
DAL R ( DIWAN CHAN
N Doputy Socrotary (Admn.) .
\ . A
: [ 1 .
ARG L
|; o \<\\"/ '
VDTN A by & Aecunis Ofilcer 1, CPWID/ PWD. o /, !
! 01 ' . e ! . '/ D .\/ "/{-._:’ ‘,_'\’A"'}.— ,.2 K T
B A A -() \c}
‘ Cepep e st Sitaonir () a7 o)
N /" T s S
X VAN Frdst VLAl Shiera . SERTEE] o
.“..‘ . ’A’ {::)
1\ £ ’
L (__‘_‘]
‘-',)i} ’lI()I[/“’
ATTESTED aramea g .
- lyecntive Knginerr (b)),
/M DY [y faeger afvega
ADVOCA_T' &usahati Cenrral Blece: (v

] . n.aY O By Mgt 781001

' OV eatia, TR10Y)

T Suwahet1 Continl ¥



Copy to:

SIS S N

NG

Forest),
AT Supgilitending Engineers(Elect ). |

‘." . q"\\ .
|

All ADGs CPWDY Engineer-in-Chief PWD
All Chief Engineem(Elect:) (CPWD/ PWD/ Valuation/ Environment &

~

Person concerned. : ‘
CPWD Junlor Englnecre’ Asrociation, A-wing FF, |.p. Bhawan, New .
Ralhi-110002,

PRS/PS/IPA Lo DG(V\I)//\DG(S&P)/CE(P&S)/D/»VDS(A)

SO - EC-VIEC-v| / Hindi Shakha / Stock File / Notice Board.

Al

,.::’237}‘?_{@.\’ et

" ( GANESH Marato |
TRV , lSec(‘lon Officor-EC-1i;

i Tt S
] R : I,
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ANNEXURE

Hu?UIJUNKM?FNGWHJRS(HJ&T}VWN)WERQFOUNUFWIFORCRANT

OF ACPCNGLOMP!PHONOF11YEAR%REGULARQEPVmEINrHF

GRADE IN THE PAY SCALE OF Rs. 6600. -10600 BY THE SCREENING

¢ onwn TEE HELD ON 18.7.2004 FROM THE DATES INDICATED AGAINST
ES

(ha grant of 1% pacp would ba aubject to the conditions st
office order)

HRAdy |

e e

Date of Birth

atod in tho covoring

S o T Namu of faov[ “mv'znr o
|

S (3/80ri) & Senioylty Mo.
{ Morayan i alito

~ Data from whisiy”
_ACP ~ granted

2370687 08.0100
femn - e S
i - Deori 01.01.67 - 05.08.03
ETEA(ET) . S
iii Maop 01.09.65
S5 o BT A ra
. ;" o Eur, m: Sahy 19.07.71 £.02.05
:‘l:'__l,
i §w AT Wl ”*O?
(>“
1 | s ,HdMl‘w A 'H.OQ.BS
;'3_ ~}'
AT VAN 080670
((i ] H
3 b 060166
'(', Lrsey o e
AR hokr'-xi)mlv 15.06.64
O Seint Pp( mquh 06.12.59

| (LOSYEX).

1. Fahi Hunt/ nnut ‘25.65@5\

i I(H )
L He x ant f Hquld ar 1 7.0560
oplesy — S
oM Lovindaswan amy 10.10.57
} (1001 o
Manilc Chandrg Paul” T e 21.0467
} /()/*) o e
Saumyendy’ Bhaii; 1chatya 30.01.66
B RCANY! e N
Sanjeev Ky Kumar 121.09.69
(Red: ;)oned ncp VVD fIO‘H /\lf‘) L
b '5) \)Hrosh Kumar ) ".‘:4:’(52:67“"‘"“ i !
] Mmhrﬁf‘” ST Mmiélﬁ.—ﬁf}

.2(")_

r

Y
" ATTESTED

ADVOCATH
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o ; Dated: A% £ 12006

Deputy Secretary ‘

O/ thie Director General of Works

CPWD, Section EC- VI ;
Nitiman Bhawan : :
New Delhi -H

Through Proper Channel

Sub:- Missing tiie name of Shri 1. Deon, JEs (E) from the Seniority list. !

Ref You Offic O.M No A -23020/472005-ECVI dated - 31/5/2005

Sir

With reference to above it is informed that my name was not published in the Seniority
it circulated vide above referved (M No . At that time Exeentive Engineer (1) Guwahaii
lidectrical Division 1 CPWO, Guwahati 21 vide letter No 9(19)/GED-12005-06/159 was
injorm the discrepancy (copy enclosed ). Though all most one year has lapse ,my name has not
smclded inthe seniority list . Uherefore once again { have requested you (o include my name in

the seijority fist - Photocopy of service Book (Iagc No .1} ACP. & confirmation order are
cochuced herewith for your ready reference .

Thanking You

Pael oA stated above |

Yours faithfully

-J, /b 'J, }/I \7
/)/‘
UMANANDA DEORI
GED -1 ,CPWD. Guwahati =21

: ’npj)' ty -

SEACoordi ) Eastern regiou, Kalkata for information and necess sary action please.

2. Deputy Director ( EC-1 Section ) Ofo the DG (W) for information and necess: wy achion
pleasce. '

20 Deputy Director [EC- 1H Section ), Ofo the DG (W) for infonuation and necessary action
pleasc. '

A General Seerctary CPWID, JE s Association /A wing Ground Toor 1P Bhawan . New

Pelhi -110002
rO\ f b
/\ 2200

lJM/\N/\Nl)/\ DEOR

ATTESTED

W

ADVOCATE
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ARNEXURE-- 4

GOVERNMENT O INDIA
Central Publio Works Department
SHNWAHATY ,EK‘EG'E‘RX;C‘AL DIVISION No. I

Mirzsow, Frhawan,

Vo. B GED-Y 10007/ $6 &

1

Foy, ;
The [+ (Crorda.),
Loo inedtion Circle (EZ)
PV M Palsce
hole g - 00,
S Wisclye the nemes . of

s @10y,

fppleations reccived From the

i
e det herew [ o your perusad and pr
‘ .

Fnel: As stated 0] e

Bamunimaidan, Guowahati — 781 021

e-mail : pad 1@eify.00om
Fhone : 03¢ 1-2550315
Faoe: 0361 - 2654390

Dated,G uwahatii the. 2676 72006

Shri U, Deori, JE({Elcet.)

Sreori, JE(Eleect.) from the Senlority List.

. \‘»

above staffs on the subject are

vAardes ;QJ*OM”'VWQLDN . please,

P

7
’/

Executive Engineer (Elect)

Guwahali Blectrical Division No. |

sL.f@ﬁML@:;E@.@ wlion to:-
1. The SE (Eleet), GCEG

ATTESTED

ffeZl

ADYOoCATR

CPW.D., Guwahati - 781 021.

» CPWD, Guwahati - 271,
2..8hri B, Deori, JE (Elect,), E&MSD, CPWD, Dq
. A% Shau. Deori, JE(Blect.), ECSD, CPWD, Guy

n Dooma.
allati - 21,

Execulive ngineer (Elect.)



_ 3.

DO URNMUL ROR INCT UE LN OF RAME IN THE SENIORITY LIST
QF JUIKDR ENGINEER (ELECT.)

................................................................................................

P : BHRI U. DEORI.
Ithes's Mame : 8hriT. Ch. Deori
Fovmanent Address ! Chiug Chaport, Deori Para

P.O. : Dibrugarh (Assw.n)

Pin : 786 001.
Late of appointment : 05-08-1991.
fppointisent Grder No. : 8(21)/SE(Coord.) fJE(C )(E)/ 1199

Dated 25-07-1991.
VWhether 8C / ST : ST

' , AR

Calification : D.E (Electrical) }) abs D4

P (’\)‘W q/ 0 o fh‘\-') \')’97/(;’3‘/)9.}//\[ i
f.er J‘q(\ NO It /@ / CP e TcC- ™ )
,Q@i‘ N f ’“‘)”\5

C[)w « '/> (X M'\

ey b Rwan o pep

Signature of JE(Elect.)

™ ) AN }}Y*}\ Wy ‘é T

(I)crtiﬁ(j that/ | given, by Shii U. Deori, JE(Eicct.) working under this
iwiizion  has been verified from the service records available with this office and

e i | | ' v i .')
il o be coreoted. ,( \f{ V) Ove o ) (\V\;\'/ ‘\/H‘\( . {/01'\7 J‘C I~ ¢ ,(7')\ < Boxe
: ) \‘( — S T e ’< 5\(/ /\mz)“““—'b (gg

Erecutive Englineer (Elect.)
Guwahati Electrical Division No. I
C.P.W.D., Guwahati - 781 021.

ATTESTED

ADVOCATE

2q yjob -
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—t

\

No. A-23020/1/2006-EC V| / 789, o
. Government of India i

RS

1.
/. X / ’ Directorale General of Works
0‘”7 = 1l Central Public Works Depariment
’ [/ .
. SR Mirman Bhavan
: WAY WAAA Y
{

- L
. M N

New Defhi, daled the August -, 2006,

QEFIGE  MEMORANDUM

Subject; nclusion of name of Shii U.Deort, JE(Elect) and B. Dewsi, I

Elact) in current Seniority list of Junior Engineer (Elect ).
$

e et 1 At A 4 1

CPWD Junior Engineers” Associntion (India) has inkitnatod
that the nares of S/Shii U, Deadd and B. Deori, both Junior Enginerre
(Elect.) are amilled in the seniorily list.

2. In this connection, it is informed that the name of Shri B,
Daari, Junior Enginesr (Elecl) has been included in the seniorily list al 41,
No 097A, For inclusion of naime of Stii U, Deori, Junior Enginear (Flect),
{h

1z infonmattion in e enclosed annexure may please be furnished.

3. Shit 3. Deori, Junior™Engineer (Elect) may be informed
aceordingly.

SECTION QFFICH 12
To

The b vy L ginsor,
Covnhati Carhe! Elect, Division-,
AN e ahindd,

Cope b -

sae TR ey, Genaral Secretary, CPWD, Junior Engineas

Beccintion dnct s N Wing, Ground Floor, 1P, Bhavan, New Delhi-110007
R e TH 0 RICENMTE-26/14, dated 29.6.2006.

(ANIL. GAIROLA)
SECTION OFIFICHI

ATTESTED

A W

2 x\ ADVOCATE




5 ~ 33-

No.A-12021/11/2007 -EC v;/é‘ o

GOVERNMENT OF INDIA
DIRECTORATE GENERAL OF WORKS

CENTRAL PUBLIC WORKS DEPARTMENT

NIRMAN BHAVAN, NEW DELHI,

. ' Dated /c) /7 /, 2007.

" Shii U. Deori, JE (F)
GCEC, CPWI,
Guwahati-21. . , "

Subject:-Application for secking information regarding the seniority of Sh. U.

Beori. JE(E), CI'WI under section 9(1) of Right to information Act,2005.

Jam directed to 1eler to your letter No. nil dated 27-06-2007 on the above said
ahject and to say that zs per I'rovisional Seniority List of Junior Engineer (Flect) As on

H-12-2000 yoor senicrity No is 089,

(SURESH CHNDRA)
DY. DIRECTOR OF ADMN,

ATTESTED

ADVOCATS

P b 4 rev—— e

N

f.. - ANNEXURE-- T ™
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ANNEXURE- K_

Typed copy
(Relevant portion typed)

GOVERNMENT OF INDIA
DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARPTMENT

No.30/1/2007-EC-III Nirman Bhawan,New Delhi
Dated the 25.09.2007

OFFICE ORDER No.154 of 2007.

The Director General of Works, CPWD is pleased to
appoint the following Junior Engineers (Electrical) to
Officiate as Assistant Engineer (Electrical) in the
Central Civil Engineering Group ‘B’ Service temporarily
on ad-hoc basis in the scale of Rs.6500-10500/- from
the date they take over the charge of the post of
Assistant Engineer (Electrical) for a period of one
year or until further orders whichever is earlier and
subject to the final outcome of the Writ Petitions
pending in the Delhi High Court W.P.(C)840/2003 in the
matter of Gurbaaj Singh and others versus Union of
India and others, etc. as informed by ECI Section vide
their Office Order No.74, 99 and 122 dated 21°° April,
12" May and 31°" May 2006 respectively.

2. This ad-hoc promotion will not confer any right on
him to any claim either for regular appointment as
Assistant Engineer (Electrical) or for determining
seniority in the grade of Assistant Engineer
(Electrical) or any incidental benefits of regular
promotion.

(LIST OF ELECTRICAL (General) CANDIDATES PROMOTED)

Sl. Seniority No. Names (S/Shri) |Dates of Birth

1 74 V.K.SETHI 04.06,59

11 146 ANUP BHUTANI 06.03.59
ATTESTED

&
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(LIST OF SC CANDIDATES PROMOTED)

Sl. Seniority Names Catégory Dates of
No. (S/Shri) Birth
256 PRIYA BRATA |SC .

ROY

.

(LIST OF ST CANDIDATES PROMOTED)

Sl. Seniority Names Category |Dates of
No. {S/Shri) o Birth
1 628 CHAUDHURI ST 03.07.67
TUSHI RAM
XN BHENDUJI
2 []738 NAVAL ST 12.07.66
\—/ KISHORE
) g MEENA ,
3 (\776 P ARUN KUMAR |ST 25.07.68
== SINGH B
4 ( 777 JAGDISH ST 02.12.67
LA PRASAD MEENA P
5 ( 811 JAYANTA ST 08.03.68
KUMAR PAUL

2. The Director General of works is further pleased
to decide the transfer posting of the above mentioned

Junior Engineers
Assistant Engineer

(Electrical)
{(Electrical)

in public interest as under:

on ‘their promotion as

with immediate effect

(LIST OF ELECTRICAL (General) CANDIDATES PROMOTED)

Sl. Seniority | Names Category |Dates of Birth
No. {S/Shri)

1 74 V.K.SETHI JE, NR NR, Further
posting will
be decided by

, , ADG (NR)
2 123 PRAMOD KUMAR | JE, NR NR, Further
SHARMA posting will
be decided by

B ADG (NR)

3 134 AJAY VERMA JE NR NR, Further
posting will
be decided by
ADG (NR)

ATTESTED

ADVOCATH
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2 4 FREM PRAKASH JOHRI 0107.60
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI =

OANO. of 2007 é

z S Umenanss Deoti & Ansthher APPLICANTS O | ® |
! ' : PETITIONER/S
; j ' ‘ -Versus-

am AA A LR, .

y o

Respondent/s
e Wnien é}%‘\&@* % Othesn. Opposite party/parties

Know all men by these presents that above named. Amananda. ‘.Deo.\‘;iz.ﬁ.?\.‘:‘beﬂe”‘foa‘ Deost
do hereby nominate, constitute and appoint Shri. AU\ Buened, Ms. S  Dheftachasce.
Advocate and such of the under mentioned Advocates as shall accept this

Vakalatnama to be my/our true and lawful Advocates to appeal and act for me/us

in the matter noted above and in connection therewith and for that purpose to do

all acts whatsoever in that connection including depositing of drawing money,

filing in or taking out deeds of composition, etc. for me/us and on my/our behalf '

and I /We agree to ratify and confirm all acts so done by the Advocates as

mine/ours to all intents and pmposé. In case of non;payment of the stipulated fee
in full, no Advocate will be bound to appear and on my/our behalf.

aa X
_ In witness whereof 1/We hereunto set my/our hand this the.:z..q”.day
of. Sep\en=p007.

ADVOCATES
AR Baroosh J M Choudhry A.S Bhattacharjee
~N-Mahisi GX.Joshi  \/Adil Ahmed
S.ALaskar - M.H.Choudhry Sanjoy Mudoi
Sukumar Sarma SJain : AJ.Atia
\~Ms Smita Bhattacharjee

ceived from the executants and accepted.
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